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PCB-1001/4 1/2024-CONSENT SECTION-STATE POLLUTION CONTROL BOARD 

H.P. STATE POLLUTION CONTROL BOARD 
HIM PARIVESH, PHASE-III NEW SHIMLA-171009 

No.PCB/E-215140/Misc Complaints/Shimla/2024-279 s98 
Environmental Compensation for violation under the provisions of Water (Prevention 8& 

Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 as per 

order by Hon'ble NGT in 0.A No.256 of 2013 titled as Abhishek Rai V/s State of HP & Ors 

To, 
M/s. PRL Projects and M/s. Infrastructure Ltd 

& Dhatarwal Contruction Company Pvt. Ltd.(JV), 
Near Minus Bridge, Mauza Kharkah, Tehsil Shillai, 
District Sirmour, HP. 

Whereas, as per the report of the Regional Officer, HPSPCB, Shimla vide letter No. PCB/ROS/C&D 

Waste/2024-04 dated 1.4.2024 has reported that routine inspection of NH 707 (constructed by M/s. 

PRL Projects and M/s. Infrastructure Ltd & Dhatarwal Contruction Company Pvt. Ltd.(JV) carried out 

on 22.3.2024 & 28.3.2024 during which it was observed that huge quantity of muck is lying dumped 

along the river Tons at RD 93/960 near Rohana, RD 90/800 at Rohana, RD 88/600 and RD 86/800 

near Minus without any protection measures. The debris may get washed away along with rain into 

Tons river and may degrade its water quality. The Regional Office, Shimla has issued notices vide 

letter Nos.2869 dated 23.3.2024 and 2901 dated 28.3.2024 and no significant improvement has been 

observed at the site. 

Dated: 2) -6-262 4 

Whereas Hon'ble NGT has passed the following orders on 29.07.2013 in the matter of "Abhishek Rai 

Vs. State of HP & Ors." as under 

We also direct all the authorities concerned to keep a strict vigil to prevent throwing of 

municjpal solid waste, untreated sewage, effluent or other material/ construction material into river 

Beas. Whosoever, is found to be throwing or dumping any such material, effluent etc. directly or 

indirectly into the river Beas its tributaries or even at its bank will have to pay a Sum of Rs. 1 Lakh 

as compensation for causing pollution on the basis of 'Polluter Pay Principle'...." 

Whereas., the Environmental Compensation amounting to Rs.4, 00,000/- (Four Lakhs only) for four 

sites was recommended by Regional Oficer, HPSPCB, Shimla as per orders passed by the Hon'ble 

National Green Tribunal in the matter of "Abhishekh Rai Vs. State of HP & Ors", for the violations 

committed for dumping of debris/muck in an unscientific manner without any protection measures. 

Whereas, the fact stated above tantamount to violation of the provisions under the provisions of Water 

(Prevention & Control of Pollution) Act, 1974 /Air (Prevention & Control of Pollution) Act, 1981 and 

directions of the Hon'ble NGT in its order dated 29.07.2013 in O.A No 256 of 2013 titled as "Abhishek 

Rai V/s State of H.P. & Ors". 

Copy toy 

In view of above, you are hereby directed to deposit the Environmental Compensation amountina 

Rs.4,00,000/- (Four Lakhs only) (for four site) in the account of Member Secretary, HP State Pollution 

Control Board, Bank of Baroda Alc No. 54140100001617 (FSC Code BARBONEWSIM) within 7 days. 
failing which action under the provisions of Water (Prevention & Control of Pollution) Act, 1974 and Áir 
(Prevention & Control of Pollution) Act, 1981 shall be initiated against you and submit the 
receipt/compliance report to this office in time bound manner. 

2. The Systerm Manager (IT), HPSPCB, Shimla for information. 
3. Case file. 

Signed by 

Ahe Regional Olticer, HPSPCB Shimla- to ensure the recovery of Environment Compensation, 
remedial action taken by the unit and submit the compliance report to this ofice in time bound 
manner. 

W421840I2024 

nilJbsti, IFS) 
Member SSRA24 18:20:50 Däte. 

(Anil Joshi, IFS) 
Member Secretary 
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HP State Pollution Control Board 

To, 

HIM Parivesh Bhawan, Phase-III, New Shimla-09 
Phone No. 0177-2673766, 2673020 FAX-0177-2673018 

No./PCB/E-198193/Misc Complaints (RO Shimla)y2023- |7-9 Dated: 3 S. Dy 

REGD.POST 

Environmental Compensation for violation of provisions under the provisions of 
Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control 
of Pollution) Act, 1981 as per order by Hon'ble NGT in O.A No 256 of 2013 titled as 
Abhishek Rai Vls State of H.P. & Ors 

Managing Director, 
M/s Shivalik Buildtech Pvt. Ltd. 

Up-Mohal Kyarla, Tehsil Nerwa and District Shimla (H.P) 171210. 

WHEREAS, as per the report of the Regional Officer, HPSPCB, Shimla vide 
letter No. PCB/ /ROS/ M/s Shivalik Buildtech Pvt. Ltd. (188)y2023-3894 dated 28.03.2024 
vide which it has informed that during the inspection of Nerwa-Fediz area conducted on 
22.03.2024 by the State Board Officers that huge quantity of muck is lying dumped along 
the river Tons and its streams/nallah at RD 102/200 near Fediz and RD 96/980 near 
village Gumma. Further, retaining structures provided at dumping zone-ll nearkyarla 
have been washed away and debris has flown down the valley into the river. 

WHEREAS, RO HPSPCB, has already issued notice to you vide letter dated 
07.03.2024 &23.03.2024 to repair the damaged retaining structures at all the 
designated dumping sites. You are further directed to provide retaining structures at 
site where landslides have taken place to retain the remaining muck. 

WHEREAS, this office has already issued notice vide letter dated 28.03.2024 
asking you to show cause as to why action as per section 41, 43 & 44 of Water Act. 

1974 and as per section 15 of Environment Protection Act, 1986 & Environmental 
Compensation as per order issued by Hon'ble NGT in OA no. 256 of 2013 shall not be 
initiated against you but no reply has been received from unit so far. 
Whereas, the latest report from the Regional Officer, HPSPCB, Shimla vide letter 
No.PCB/M/s. Shivalik Buildtech Pvt. Ltd(188)/2023-01 dated 1.4.2024 has been received and informed that no reply has been received from the unit in reference to show cause notice issued by this office vide letter No.PCB/MisC. Complaints/RO Shimla/2023-17502 05 dated 28.3.2024. 

Whereas Hon'ble NGT has passed the following orders on 29.07.2013 in the matter of "Abhishek Rai Vs. State of HP & Ors." as under 
We also direct all the authorities concerned to keep a strict vigil to prevent throwing of municipal solid waste, untreated sewage, eftluent or other material/ construction material into river Beas. Whosoever, is found to be throwing or dumping any Such material, effluent etc. directly or indirectly into the river Beas or its tributaries or even at its bank will have to pay a sum of Rs. One lac as compensation for causing 
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pollution the basis of Polluter Pay Principle". 

WHEREAS, the fact stated above tantamount to vioiation of the provisicns 
under the provisions of Water (Prevention & Control of Pollution) Act, 1974 and Air 
(Prevention & Control of Pollution) Act, 1981 and directions of the Hon'tble NGT in its 
order dated 29.07.2013 in O.A No 256 of 2013 titled as "Abhishek Rai V/s State of H.P. 
& Ors". 

In view of above, you are hereby directed to deposit the aforesaid Environmental 
Compensation amounting Rs.3.00 Lakh in the account of Member Secretary, HP State 
Pollution Control Board, Bank of Baroda A/C No. 54140100001617 (IFSC Code 
BARBONEWSIM) within 7 days, failing which action under the provisions of Water 
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) 

Act, 1981 shall be initiated against you and submit the receiptlcompliance report to this 
office at the earliest. 

Copy to 

Signed by 
Anil Joshi 

2. The System Manager (), HPSPCB, Shimla for information 
3. Case file. 

(Aalt:2212:04:56 Member Secretaý 
HPSPCB, Shimla. 

The Reaional Officer, HPSPCB Shimla- to ensure the recovery of Environment 
Compensation, remedial action taken by the unit and submit the compliance rop 

to this office within 3days. 

-Sd 
(Anil Joshi, IFS) 

Member Secretary 
HPSPCB, Shimla. 
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Subject: -

Jo y 2024 

Compliance of order dated 06.02.2024 passed by the 

Hon'ble NGT in OA No. 127/2024 titled Naathu Ram V/s 

Ministry of Road Transport and Highways & Ors. pending 

before the Hon'ble NGT, New Delhi-regarding. 

(a0 0)/sfA-2024� 5428 fis 04.07.2024 

tuftes). 
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